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from the State Government, one Shri Shiv 
Prasan Kewat was murdered and another Shri 
Ramadhar Domar injured in an incident that 
occurred in Village Dighwat, district Banda on 
4th December. The case is being investigated by 
the State C.I.D. 

Shri Shiv Prasan belonged to the Kewat 
community. This community has not been 
included among the Scheduled  Castes. 

It is learnt that feelings of ill-will had 
developed between two groups, divided along 
caste lines, in village Dighwat, following the 
gram pradhan elections held in early 1972. 
Action under sections ' 107/117 Cr. P.C. was 
taken against some members belonging to the 
two groups. On 29th September, one Shri 
Ramdeo Brahman was murdered allegedly by 
persons belonging to the opposite group. Shri 
Shiv Prasan was one of the alleged accused in 
that case and his murder is reported to be an act 
of retaliation. 

[THE     VICE-CHAIRMAN    (SHRI    RAM SAHAI) in 
the Chair.] 

SHRI LOKANATH MISRA: Sir, whatever lip-
sympathy is being shown by the Government of 
India and State Governments to the Harijans, and 
scheduled castes and scheduled tribes, does not 
go very far in giving them protection which is 
needed. There are repeated attacks on Harijans 
and lower caste people in the country. The 

Parliamentary Committee at the Centre, the Parlia-
mentary Committees in the States, the 
Commissioner for Scheduled Castes and Scheduled 
Tribes at the Centre and the Home Ministry directly 
looking after the protection and improvement of 
scheduled castes and scheduled tribes, have come to 
nothing at all. Even today they are looked down 
upon, and the case in instance goes to show only 
because a Harijan leader was elected to Gram 
Panchavat the other castes in the area retaliated and 
thereafter the trouble    started. As reported in na- 

CALLING    ATTENTION   TO   A
MATTER OF  URGENT PUBLIC 

IMPORTANCE 

REPORTED MURDER OF    A    PROMINENT 
HARIJAN LEADER IN BANDA DISTRICT, UP. 

SHRI LOKANATH MISRA (Orissa): Sir, I 
beg to call the attention of the Minister of 
Home Affairs to the reported murder of a 
prominent Harijan leader and serious injuries 
to five others at Dighwat in Banda District, 
UP., and to other atrocities committed on 
Harijans there. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): Sir. Ac-
cording  to     information     received! 
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tional daily newspapers, the groups were 
brandishing spears and firing their guns. And 
if that was so, what was the Police otoing? 
Were the police officials there only the 
onlookers, particularly when they knew that 
there was tension after a Harijan was elected 
to the Gram Panchayat? Why didn't the 
police seize the guns at least temporarily in 
the village and other kinds of lethal 
weapons? Since they did not do it, ultimately 
it culminated in shooting and in the death of 
two— one* from either group. It goes to 
show that there is absolutely no ad-
ministration in certain areas of Uttar 
Pradesh. 

I do' not know what it is due to, whether it 
is because of the inefficiency of the State 
Government or it is because of some 
communal attitude of some of the 
administrators there. 

SHRI DAHYABHAI V. PATEL 
(Gujarat): All the Prime Ministers come 
from Uttar Pradesh. 

SHRI LOKANATH MISRA: We 
expected that at least the Harijans would get 
a better deal from the Uttar Pradesh 
Government, the State being so politically 
enlightened. 

SHRI S. D. MISRA (Uttar Pradesh): Now 
they are having Harijan President of the 
P.C.C. 

SHRI LOKANATH MISRA: I would like 
to know what it is the reaction of the hon. 
Minister in regard to these points? 

SHRI RAM NIWAS MIRDHA: As I said 
in my statement, there is enmity between 
some groups in this village and all along, the 
District authorities were conscious of this 
fact. They had taken a number of steps to 
see that the breach of peace does not take 
place. Preventive action was taken against 
some persons from both the sides on 17th 
April. 1972. Then again more people were 
bound 

down under the preventive provisions on 17th 
August, 1972. Sir, this unfortunate murder of 
Shri R. D. Uranmin took place on 29th 
September, 1972 and that exacerbated the 
feelings between the two parties. Further 
stringent preventive measures were taken on 
31st October, 1972 when 61 persons from one 
side and 1)7 persons from the other side were 
bound down for keeping the peace. But, Sir, as 
it happened, these measures also could not 
prevent the murder of Shiv Prasan Kewat on 
4th December, 1972. It cannot be said that the 
District authorities were not aware of the 
situation or were inactive. The District 
Magistrate visited the village along with the 
Superintendent of Police. The Deputy Super-
intendent of Police had also visited it. They 
called upon the people to keep the peace and 
tried to pacify the various parties. In spite of 
this, this murder took place which seems to be 
of a retaliatory nature. It cannot be said that it 
is a case of torture on the Harijans. It cannot be 
looked at from that point of view. The 
elections gave rise to these partisan feelings 
which unfortunately resulted in these murders. 

SHRI LOKANATH MISRA: I would ask 
one more point, Mr. Mir-dha. The paper goes 
on to say, "A deputation told the District 
Magistrate here yesterday that armed groups 
went through the village brandishing spears 
and firing their guns intermittently." This is a 
report of the 4th of December. If preventive 
action had. been taken, how a particular group 
could be allowed to go round the village 
brandishing spears and firing guns 
intermittently. 

SHRI RAM NIWAS MIRDHA: Sir, the 
preventive action of binding them down and 
posting the police constables in the village 
were taken. But in spite of this, the most 
regrettable incident did take place and all I can 
say is that it happened in spite of all possible 
precautions having been taken by the District 
authorities. 
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a caste, should be considered as Brahmins—
the topmost. (Interruption) ... I am much more 
in the list. 

SHRI LOKANATH MISRA: Every 
Minister is a Brahmin. Ministers, as 
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AN    HON.    MEMBER:     Political 
murder. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala): The hon. Minister's reply to the 
question seems to imply that this has come out 
of a clash between two equal forces with 
equivalent strength because he said that the 
police had put 63 people of one group and 57 
people of another group under observation 
under section 107. This is absolutely a wrong 
thing because after all, the problem is not just a 
simple thing of clash between equally armed 
strong groups. I am not worried about the 
semantic difference between the Kewats and 
the Scheduled Castes and all. The basic fact is 
that these are agricultural labourers who are 
the poorest of the poor in the countryside and 
the attack on that section has been there and 
there cannot be any equality between these two 
that the Brahmins and the upper sections 

DR. BHAI MAHAVIR: All Brahmins are 
not rich. 

SHRI K. P. SUBRAMANIA MENON: That 
is a different thing. But here it is a fact that 
immediately after the election these people 
were denied jobs in the lands belonging to the 
upper class. That itself is almost equal to 
killing them. If the agricultural labourers who 
live bv worlrng on the lands of the Hnded 
gentry are denied their iobs, where can they 
go? The whole thing, the whole basis, of this 
thing starts from the beginning and a effort is 
made to show as if some equal groups are 
noised as against each other and therefore th's 
thing has haonenod. This is far from truth 

Secondly, this is not an isolated thing. In 
fact, in UP a lot of things have been 
happening. The law and order question is 
raised. Is not law and order involved in the 
observance of untouchability because there is 
the Anti-Touchability Act passed by 
Parliament. Is it not enforceable by the State 
Government? But it has been alleged by no 
less a person than the Commissioner for 
Scheduled Castes and Scheduled Tribes that in 
the Police Training College in Vara-nasi, UP, 
there is untouchability practised. And it is the 
same policemen who are going to guard the 
Harijans against untouchability in the villages 
and there is no use putting fresh police force 
and all that. The whole thing is basic, the 
whole approach has to be changed. Admi-
nistrat'fm, pol\ce and everyone is corrupt as far 
as this issue is concerned. They are all 
discriminating against these people. 

Therefore. I would ask the Government 
whether, in view of this sort of happening 
throughout UP especially in the eastern part 
and in view of the recurring complaints 
including the complaints by the Commissioner 
for Scheduled Castes and Scheduled Tribes 
that things in UP are not at all going according 
to the constitutional provisions as far as the 
Harijans are concerned, the Government will 
order a thorough-going enquiry into the 
situation prevailing in U.P. so that the Harijans 
can have some confidence in the bona fides of 
the Government? 

SHRI RAM NIWAS MIRDHA: In 
the statement I have given a factual 
narration of events that took place 
and the preventive actions that were 
taken bv the district law and order 
authorities. It is not a question of 
against whom the action was taken 
hec9use .'ill persons !rom whom it was 
feared that breach of peace might 
result were bo'ind down under the 
^ar'tom provisions- of the Criminal 
Procedure A^t and resort was had to 
+Vi^So provi; ' '  itrict autho- 
rities. Ti>, rviitris taken by 
rhern T have narrated. 

99   Calling Attention [RAJYA SABHA] to a matter of urgent     100 
vublic imvortance 



 

[Shri Ram Niwas Mirdha] 

One factual information I might give. In this 
village there are 72 families of high caste 
Hindus and 160 of those belonging to the 
scheduled caste and backward classes, bo thus 
is not a question of two forces being equal but 
action has got to be taken against persons 
belonging to both sides because according to 
the judgment of the law and order authorities a 
breach of peace can result from actions from 
either side. So these actions were taken. 

As regards the suggestion of the hon'ble 
Member that in view of the situation prevailing 
in Uttar Pradesh some special enquiry should 
be instituted regarding these incidents, I do net 
think an enquiry of this nature is necessary 
because we have all information regarding the 
incidents that took place and the State Gov-
ernment there and the district authorities have, 
in most cases, been very vigilant. There is no 
case for any special enquiry of the nature 
suggested by the hon'ble Member. 

 
SHRI HARSH DEO MALAVIYA (Uttar 

Pradesh): In view of that fact that the Minister 
does not appear to be sure of the fact whether 
such incidents, as is tinder discussion today, 
have increased during the recent year, may I 
take the liberty to place before him certain hard 
facts? On August 12, 1972, in Ayran Gaon 
near Nagpur, Pamdas Narnaore (Mahar) was 
sacrificed before "'Devi". On September 18, 
1972.. in Takil District Nanded. one Hariian 
was murdered. In Osmanabad district in 
Maharashtra, a Harijan woman was raped by a 
sub-inspector. About the same time, in the 
neighbouring district of Par-bhani, two Hariian 
women were forcibly-stripped naked and 
paraded in 

the streets of a village called Sona Gaon near 
Brahman Gaon, by a group of caste Hindus. 

In Gujarat, the State of Mahatma Gandhi, 
sixty-two Harijans were killed in the last two 
and half years. In 40 per cent, of the villages 
in Surat, the Harijans are not allowed to draw 
water from common v/ells. During the three 
years, 1966, 1967 and 1968, no fewer than 
1100 Harijans were done to death. In Madhya 
Pradesh, a survey of 404 villages revealed that 
the Harijans were not allowed to draw water 
from public wells in as many as 182 villages. 
Very recently in Uttar Pradesh in the village 
of Dadaria a Harijan woman and a young girl 
were raped. In Hathaura, there was another 
case of a Harijan woman being raped by a 
caste Hindu. In the Chief Minister's own 
constituency. Harijans are paid Rs. 3 a month 
and 1.6 kg of coarse grains a day to wrork on 
the landlords' fields. 

Therefore, Sir, these things are continuing. 
There is no question of their becoming less; 
they are obviously increasing whatever the 
newspaper reports might be saying. Article 17 
of the Indian Constitution says "The 
enforcement of any disability arising out of 
untouchability shall be an offence punishable 
in accordance with law." 

It is a clear directive given by the 
Constitution to the State. And it is the 
responsibility of the State at the Centre as also 
at the level of the States to stop these things. 
More so, the enforcement of the Constitution 
is the responsibility of the Centre. I would 
like to ask the Minister what the Government 
is doing to enforce this clause of the 
Constitution. 

Lastly. Sir, with your permission, I would 
like to draw the attention of the Minister to 
the following statement once made by the 
Father of the Nation, Mahatma Gandhi. He 
said: 

"I do not want to be re-born. But if I have 
to be re-born, I should be born as an 
untouchable so that I may share their 
sorrows. 

101     Calling Attention [11 DEC. 1072] to a matter of urgent     102 
imbue iin variance 



103     Calling Attention [KAJYA SABHA] to a matter of urgent     104 
public importance 

sufferings and the affronts levelled at them, 
in order that I may endeavour to free myself 
and them from that miserable condi-1 tion. I, 
therefore, prayed that if I should be born 
again, I should do so not as a Brahmin, 
Kshat-riya, Vaishya or Shudra, but as an 
Atishudra." 

So this is something which reveals the pang of 
the heart of the Father of the Nation on the 
question of Harijans. I think we will have to 
admit that even after 25 years of freedom, we 
have not yet done justice to the Harijans,. we 
have not carried out the dream of Mahatma 
Gandhi. I would like to know from the 
Minister what steps he proposes to take to see 
that this very specific clause of the 
Constitution is enforced in the country. 

SHRI RAM NIWAS MIRDHA: Sir, the 
hon. Member has given a number of instances 
of incidents—covering human sacrifice, 
atrocities against Harijans and cases of that 
nature. If he had raised some particular case, 
probably I would have been in a position to 
say what action the State Government or the 
Central Government took in that particular 
case. Sir, every case that comes to our notice 
we take up With the State Government and we 
pursue it most serious-lv. The State 
Governments also have started taking great 
interest and showing great firmness in cases of 
this nature. The Central Government is 
certainly not oblivious of its Constitutional 
and moral responsibility in the matter. We 
consider these acts as most reprehensible and 
we have taken all possible administrative and 
legislative measures to see that thev rin not 
occur and. if unfortunately thev do occur, 
stringent pnlirp action is taken, prosecution is 
seriously pursued and thp law-breakers are 
brought to book. 

Sir. the Central Government has a certain 
framework under which it r^n work. T have 
had nrca^nnq in tfc*« House, to-day as well as 
before, 

to mention the various steps the Central 
Government has taken in this respect. The 
Chief Ministers' Conference has discussed this 
at our instance. Our own officers have been 
going round, discussing with police and other 
administrative authorities in the States as to 
how they process and handle these cases. We 
have issued instructions that these cases 
should be investigated as cases of a special 
type and senior police officers should handle 
them, and they should not be left to be dealt 
with by junior officers. And these measures, I 
can say. have had some effect. It is not true to 
say that the Central Government or the State 
Governments have been sleeping over this 
matter. Greater and greater vigilance is being 
exercised and the State Governments have 
responded! to our suggestions and appeals as 
to how these cases should be handled. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir. I am very sorry to hear the hon. Minister 
virtually repeating what the State Government 
says in the matter. Now, Sir, are we to believe 
the State Government on a matter like this, or 
do we have our own arrangements of finding 
out facts and then taking measures in a matter 
of this kind? That is the point that I should 
like to make in this connection. 

We are told that Mr. Kamlaoathi Trimtbi, 
Chief Minister of Uttar Pradesh, spends two 
hours in the morning praying to God. How far 
he has got nearer to God. I do not know. 

DR. BHAI MAHAVIR: Which God? 

SHRI BHUPESH GUPTA: But it seems 
that he is getting farther away from the 
common man and especially from the 
Harijans. who are subjected not only to 
indignities but to physical violence in his 
state. 

I was a little surprised by the Minister 
trying to make it out as if it was a case of two 
rival groups coming into a clash and then the 
Government stepping in to set them ?j)art and 
deal with the two feuding 
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[Shri Bhupesh Gupta] groups. This is not at all 
the substance of the case. It may have the 
appearance of such kind of a thing. There the 
Harijans were attacked. And if the Harijans 
react to this kind of a thing in an organised 
manner, we should congratulate them, I should 
like to congratulate the Harijans. I should like 
the Harijans to - take up arms, if necessary, and 
resist these landlords and make it a hell for 
them. We should congratulate the Harijans. But 
instead of that, you are trying to make out as if 
the Harijans were in the offensive in a manner 
as if they were the landlords. It is a scurrilous 
statement to make. Surely it is not justified by 
any sense of social values in this matter. There-
fore, I think we should not go by the outward 
appearances of it. The fact remains that in India 
today that the agricultural labourers, the tillers 
of the land, the Harijans, are attacked and the 
capitalist element is coming in; those belonging 
to the other castes, the lower castes, as they call 
it, are attacked, especially those who are the 
most downtrodden and exploited in our 
countryside. And this is happening. I think the 
Government should show a little more 
awareness. What does the Perumal Committee 
say? Go through the report of the Perumal 
Committee and you will see that your law and 
order forces do not even know that there is 
something like Untouchability Offences Act 
which has been passed by Parliament some 
fifteen or sixteen years ago. For the violation of 
the provisions of this Act barely a thousand 
cases had been started over a period of fifteen to 
sixteen years and it is stated clearly on the basis 
of enquiry that very often these complaints are 
not entertained by the local police station 
because of the fear of landlords and fear of 
reprisal against the Harijans by the landlords. 
These are cold facts, printed in official reports. 
And yet we find the Government going on in 
this manner. We have been told about the U.P. 
police. About the U.P. police the less said, the 
better it. would be. This police is not  only  anti-
people, 

anti-democratic, it is a police which is biased 
against certain castes, especially Harijans and 
others. That everyDody knows. Can we expect 
protection of the Harijans from that Kind of a 
police force? But in other matters do you 
know how they behave? My friend, Dr. 
Mahavir, spoke about it. Recently your U.P. 
policemen arrested some leaders of the All-
India Youth Federation and the All-India 
Students' Federation in Lucknbw in 
connection with a demonstration against 
unemployment. Do you know what they did? 
This shows the perversion, the base, sadistic, 
mentality of the (J.P. police force exhibited in 
Lucknow itself. Those arrested included 
Ravindra Singh, president of the Lucknow 
University Students' Union, Gobin* der 
Srivastav, general secretary of the State 
Council of the All-India Student Federation, 
Atulya Kumar Jain, Mohinder Singh, 
prominent leaders and office-bearers of the 
Federation. After they were arrested, they 
were beaten up and they were handcuffed and 
demonstrated in the streets. Then they were 
taken to other police stations in U.P. At the 
railway station when the train stopped, they 
were brought down from the train and shown 
before the public and handcuffed and so on. 
This is by the U.P. police. Is this police going 
to behave in a decent manner? It is an 
uncivilised, boorish, beastly, police force. Am 
I to understand that we have to go by the 
reports that have been given on behalf of them 
by the gentlemen who preside over such a 
police force? Therefore. I say that we should 
not accept the report. We should reject it. We 
should send some authorities from the 
Government of India here to make an on-the-
spot study and come out with their own 
findings and report in this matter. 

Secondly, I think this is a matter in which 
the Central Government and the State 
Governments should see that persons 
belonging to Hari-jan community are out in 
top positions in both the Police Force and 
civil administration to be directlv responsible    
for the enforcement of 



 

these' laws and prevention of such crimes like 
beating of Harijans, assault on Harijans and 
murder of Harijans. Why can't you do that? 
Whatever you may say, you have a caste-
ridden administration of a particular type. 
When you have a caste-ridden administration, 
with the best of intentions, you cannot expect 
much from them. Of course, some people are 
good although they may be from the upper 
classes. But there are people who are 
conservative in their outlook, who hate people 
belong, ing to the other castes, especially 
Harijans, whose mission is to protect those 
who persecute the Harijans, who think that 
Harijans have no right to live with the civic 
rights and with dignity as ordinary human 
beings and who do not even mind if Harijans 
are sacrificed before Gods and Goddesses. I 
say something should be done by this 
Government. Your Chief Ministers' 
Conferences are useless in this connection. We 
want change, as far as this aspect is concerned, 
in the administrative outlook and personnel 
above all. As far as the State Government is 
concerned, I do not want to leave it to them, 
especially to a Government of the type we 
have in U.P. Shri Kamala-pathi Tripathi is a 
very conservative man and he encourages 
conservatism in a religious sense of the term. 
Therefore, we cannot expect much from him or 
his Government in the matter. We should reject 
the statement that has been made and we 
should call upon the Government to hold its 
own inquiry and come out with their own 
findings and they should tell us what they are 
going to do in the matter. 

SHRI RAM NIWAS MIRDHA: The hon. 
Member has cast aspersions on the whole U.P. 
Police Force, the whole state administration 
and he would like that we should not believe 
anything that they say. I do not think this is 
the proper approach in a matter like this or 
any other matter . . . 

SHRI BHUPESH GUPTA: On a point of 
order. I ha^e not cast aspersion. This is not 
casting asoersion. I have indicated them and    
arraigned 

them. I do not believe m cowardly action. I 
arraign them and I gave facts as to how they 
behaved. One instance of how the Police 
behaved. was explained here. 1 have given an-
other instance of how they behaved in the city 
of Lucknow, in the capital of U.P. 

SHRI RAM NIWAS MIRDHA: All I can 
say is that it is neither fair nor true to make 
such wholesale allegations against the whole 
administration. Even from the practical point 
of administration and from the angle of 
Constitutional propriety, this should not be 
done and things should not be taken beyond a 
certain limit. Under our Constitution, State 
Governments exist as separate entities 
endowed with large powers. To distrust them 
or not to believe them in cases like this would 
be a very dangerous proposition from the Con-
stitutional point of view. If what the hon. 
Member says is acted upon, it would mean 
that the Central Government should take on 
powers to directly investigate cases of this 
nature which happen in a particular state. 

Sir, if this is the serious suggestion, then it 
involves a tremendous change in our 
constitutional set-up which has to be viewed 
in the context of the Centre-States relations 
and it is much more complicated . . . 

SHRI BHUPESH GUPTA: Sir, on a point 
of order. On an earlier occasion, the Central 
Government held an inquiry. I am not 
suggesting that they should inquire into every 
case. It happened in the past. So, why can't it 
happen now? 

SHRI RAM NIWAS MIRDHA: Sir, the 
Central Government has its own machinery to 
investigate into such cases. We have a 
Commissioner for Scheduled Castes and 
Scheduled Tribes who investigates into every 
case that is brought to his notice. He not only 
investigates, but also makes a detailed report, 
annual report, which the Parliament debates on 
manv occasions. So, we have our separate 
Central machinerv which goes into every 
instance of this kind and it is not true to say 
that we are 
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[Shri Ram Niwas Mirdha] 
leaving every thing to the State Governments. 
The Central Government has its own set-up to 
investigate into these things when thpse are 
brought forward before the House. We have 
already asked the Commissioner to investigate 
into this and I think when more facts come to 
our notice, we will take appropriate action on 
this. 

SHRI BHUPESH GUPTA: What about my 
suggestion? I say, Sir, that in the enforcement 
of law in such cases, the Harijans also should 
be associated. Let him answer this. What is he 
going to say on this, Sir? What is his answer? 

THE VICE-CHAIRMAN (SHRI RAM 
SAHAI): He has given you the answer. 

Yes, Mr. Nawal Kishore. 
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He is the self-appointed adviser to the 
Government of India, the Prime Minister and 
the Home Minister. 
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MESSAGE FROM LOK SABHA 
THE  UNTOUCHABILITY   (OFFENCES  AM-
ENDMENT AND MISCELLANEOUS PROVISION 

BILL, 1972 
SECRETARY: Sir, I have to report to the 

House the following message received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: 

"I am directed to inform Rajya Sabha 
that Lok Sabha, at its sitting held on the 8th 
December, 1972, had adopted the following 
motion extending the time for presentation 
of the Report of the Joint Committee of the 
Houses on the Untouchability (Offences) 
Amendment and Miscellaneous Provision 
Bill, 1972: — 

 


